
CLiMTimL rujMlNlSTtiATlWE TO lb UNA t
PRINCIPmL bench,N£U ollhi

OA No. 2103/94

Nbu Delhi, this the 31st af October, 1994,

HON'dLE SHRI 3.P,3HARP1A, F!LS*16E.R (3)
hLN'BLE SflHl B.K.SINuH, n£.F!6£i< (A)

Latla R.am s/o Shri Lakharai Singh
a/© ft-B, Mahipalpur Extension,
Neu Ourgaon R©ad, Neu Delhi~1lO 037j

uorking as 3.f.O. {3E—2324)
Oft ice of A.L, (3n. Cxl.ttts.)
Kiriuai Bhawan, Neu 0slhi~110 050,

By Advocd3t;Shri D.S.Chaudhary,

yersus

i*lahanagar Talephone Nigara Limited,
through its Chief General Manager,
KhuBshid Lai Bhayan, Danpath,
Neu Delhi-. 110'<050,

By Advocate t None.

OHOLR (OBAL)

HON'BLt SHHI Q.P.SHhHWA MLWB£R j,3i

•

,Applic-int

. ,Rssp onasnt

The applicant has been uorking as 3,T,0, in th®

©ffice of A (3n. CXl.Mtc.; Kiduai Bhayan under

transfer to Kerala, The relief claimsd by the apolicant

in this OA is that direction be issued to M.T.n.l,

to rasters the service telephone connectjcn Mo,

6895550 at th© ar^plicant's rasiuence ^.Ise

be directed to pay one lakh compensation for uioL-tion

of the applicant's rights to retain nis service

telephone at his rasidencs during suspension cr in

^ t', ...IL i-k-.....
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the alternative leave to aue the respondent for
damages. He has also prayed for the interim relief
for rastoratian of the tale-phone connection,

2, Shri O.S.Chaudhary appears for the applicant
and he has also argued on the objections raised fay the
Registry that W.T.N.L. is not yithin jurisdiction
of the Central ftdministrs ti ve Tribunal, there M-
baing no notification under section 14 clause 2
ef the ffdrolnistrative Tribunal Act, 1965,

3. The learned counsel for the applicant fairly
conceded ,«itbif it is s© an order be passed en his
application according tc law,

4. ye find that the Registry has raised the legal
abjection quite in line with the Administrative Tribunal
Acts 1965, the applicant may b® on dsputatxon tu
fi.T.N.L. and roignt at one point ©f time be inducted

in service by the ministry of Tele-communication.

Since the claim of certain relief against fl.T.N.U

cannot be considered by the C.A.T. as no notification

has been issued under section 14 ef the CAT act, 1985,

Tha applicant appears also tc have bean arrested in

a criminal offence which is under investigation and

uas placed undsr suspension by the crdsr dated

lb. "1.1994, Subsequently, it appears that the order

ef suspension was revoked by the craer of 20th

Ssptembar, 1994 by the M.T.W.i. itself. Subseqix'ntly ,
by the order dated 23.9.1994 thfe applicant was
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transfsrreS to Kannur S3A ©ffice of CGM, Ker««la, Tslecc«

Circle. It is net ev/ident from the recerd uhather. the

applicant haa cempliad uiththe order of this tfanafsr

dated 23.9.1994 or not, Ua are not discussing snythino

on merit and only on the point of/ t-rJin-S'ler we held

the prgsent application is not maintainable in the

Central Administratiue Tribunal, The s.-me, is, tharefott
"ywt"

dismissed as irnaintainab Is with liberty t© aasaii his
r\

grievances if any befairs the cQfiipstent foruw, according

to law, if so advised. The copy of the crdsr bs aise

givan to the applicant.
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